GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELH]I
DEPARTMENT OF TRADE AND TAXES
(POLICY BRANCH)
VYAPAR BHAWAN: I.P.ESTATE: NEW DELHI-02

No. F.5(23)/Policy/GST/VS/2019/ 11 6.2 - 53 Dated: 26 [03(2022
To,

The Deputy Secretary (Question Branch),
Delhi Legislative Secretariat,

Old Secretariat,

Delhi-110054.

Sub: Reply of Vidhan Sabha starred Question no. 24, raised by Hon’ble MLA
Sh. S.K Bagga due for reply on 28/03/2022.

Sir,

With reference to your e-mail guestionbranchlas@gmail.com , kindly find
enclosed 100 copies of the duly authenticated reply to the starred Question No. 24,

in Hindi, raised by Hon'ble member Sh. S.K Bagga, due for reply in Vidhan Sabha on

28/03/2022. This issues with the prior approval of Hon'ble Dy. Chief Minister, GNCT
of Delhi.

The reply has been sent in email at questionbranchlas@gmail.com and the
soft copy is also being submitted in pen drive. Kindly acknowledge the receipt.

Encl: As above.

Yours faithfully,

Q WS
Q-

26X
(SUNITA)
ASSTT.COMMISSIONER

Copy to:

1. The Director, Information & Publicity, GNCTD, Old Sectt, Block 9, Delhi-54
along with150 copies of the reply.

%J%””

(SUNITA)
ASSTT.COMMISSIONER
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G PendiAnngn\iZ‘;r: Off Question No. 24(A)
efund for the Year 2009-10 .
%hNo. of Dealers Amount (in Lakh) —
* 1 0.49
T 5 14.50
Y 1 0.43
— <% 1 9.43
$_ 2 18.93
1 0.33
2 1 0.01
34 1 2.14
35 1 3.75
39 1 0.06
44 4 3.85
45 1 0.45
46 2 0.66
47 3 4.82
48 1 0.18
49 1 1.56
51 2 0.66
52 3 0.57
55 1 0.73
56 3 1.26
57 77 110.14
58 5 4.11
596 3 3.74
60 5 3.80
61 1 1.51
62 1 5.49
63 22 47.33
64 66 94.36 .
65 2 1.83
66 24 46.96
67 9 17.51
68 3 0.60
69 5 21.81
70 11 8.92
71 10 50.76
72 2 2.42
73 3 11.69
74 1 1.47
75 1 0.00
76 6 5.64
77 3 3.87
78 3 3.30
80 2 0.48
82 1 0.15
83 1 0.24
85 2 0.89
88 3 3.09




(@ Annexure of Question No. 24(A)
\ Pending vaT Refund for the Year 2009-10
[mrm Amount (in Lakh) "~ -
20 5 0.12
9\2- 1 0.95
9\3 6 4.09
9\4 2 0.75
9\6 4 4.65
9\7. 6 33.32
* 1 0.14
I T — 8 76.28
I — 6 8.44
T 6 0.91
1\04 10 28.37
105 2 0.18
203 1 0.52
Total K 366 675.63




Ward Number

Pending VAT Ref

Annexyre of

Question No, 24(A)

TR und for the Year 2010-11 Sl
0.0 |
Dealers Amount (in Lakh)

3 2
- : 9.94
. 0.15
2 2 0.81
: 2 5.78
2 i 0.92
0.11 J
17
2\1 ; 0.98 J
— |
2 2 6.96 4l
2 0.76 4‘
\24 1 1.37
2 6.41
75 a 9.14
26 2 18.73
o 2 2.13
5o 1 4.34
= 1 2.92 4l
> 3 15.67 J
™ 1 0.13 4‘
= 1 2.12 J
" 1 2.49 4l
= 1 0.75
. 1 7.35
= 5 11.40
= 1 0.01
o 2 79.95
= 2 9.81
= 5 13.91
E : 3.43
= P 8.96
2 5 666.05
0 s 17.27 J
e 50 23.73
22 i 0.96
= 2 0.91
= =~ 2.77
= 5 3.45
= - 104.51
7 i 1.71
= 18 16.49
&0 = 14.44
z - 6.61
62 = 41.35 J
e 2 177.11
64 a 6.08
= 20 70.95
€6 i 20.80
o7 A 1.13




[ Ward Number

Pending vaT Ref

Annexure of

" No. of Dealers

Question No, 24(A)
und for the Year 2010-11

% Amount (in Lakh)
= 18 58.36
= 11 14.73
E 25 59.70
z 18 30.42

- 2 110.19
77 2 3.24
79 '

‘ 2 3.54
20 9 14.59
82 1 0.04
83 2 0.60
85 1 0.46
37 3 2.72
90 3 1.34
% 2 5.46
55 3 2.03
” 5 2.69
e o 16.47
o3 > 1.44
= > 4,59
o 20 . 12.89
T 1 10.73
. 3 14.06
T 5 ' 6.21
= 20 23.22
105 11 17.09
106 3 4.30
= 5 2.44
= 1 6.28
L 3 0.07
2 - 5.22
208 7 1.82
Total 559 1840.69




Annex“re . .
[—wg VAT Reffuﬁ:i?rl::eNYog; 2317
st et
a S Amount (in Lakh)
6 2
24 3
25 1
: * 4
— 29 =
32 2
y 1 0.13 |
22 2 2.35 |
“* 1 1.80 |
e ——— 1 4.94 |
. 2 10.07 |
20 1 0.17 |
T 2 22.24 H
- 16 86.26 B
= 2 0.09 |
2 12 31.64 |
7 21.85 |
46 10 96.28 i
47 11 20.64 |
48 9 6.16 B
49 ) 7.52 |
50 1 694.83 B
51 4 25.44 B
52 12 17.18 B
53 6 7.02 \
55 14 26.95 |
56 17 54.95 |
57 49 59.05 -
59 ) 2.24 |
60 16 14.56 |
61 13 3.31 \
62 8 34.32 \
63 33 47.12 |
64 101 174.92 |
65 1 0.02 |
66 18 53.12 |
= 21 30.59 |
s P 2.15 |
s "9 105.63 |
=5 6 11.54 E
= 10 45.55 IE
= 1 0.60 |
= 73 36.82 |
7 2 0.84 |
- 12 4.32 ]
e 2 0.26 =

|
|




r2011-12
Amount (in Lakh)
4.63
10.92
7.60
7.78
10.30
16.60
10.63
0.55
0.47
2.04
2.68
17.27
0.30
3.99
31.27
6.50
2.95
0.38
4.14
100 33 16.27
101 31 14.24
102 15 22.70
103 11 29.70
104 17 17.68
105 26 1321.97
106 3 6.04
107 2 0.01
109 a4 1.94
110 5 2.35
111 1 2.12
114 4 0.47
115 3 3.81
116 1 69.45
203 2 1.50
204 1 118.17
Total 844 3583.08




GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF TRADE & TAXES
(POLICY BRANCH)
VYAPAR BHAWAN, I.P. ESTATE, NEW DELHI-110002

No. F.3(636)/Policy/VAT/2016/ ") Sl - "¢ ¢ Dated: ,:,’a;]_’; 6l <

CIRCULAR Nof3 0f2019-20

Sub:  Assessment Order issued by the Assessing Officer under CST (Delhi) Rules, 1957

It has been brought to the notice of Competent Authority that while processing the default

assessment (Assessment Orders) on the basis of the return through Form-9, filed by the dealer, the
Assessing Officer are not following the laid down procedure.

In this regard, it is informed that the procedure to be followed in such cases have been
issued on various' occasions. Some of these circulars, namely, (i) F.3(767)/Policy/VAT/2017/
Pt.file/1228-33 dated 28.03.2019, (ii) F.3(636)/Po[icy)/VAT/2016/1463-69 dated 18.02.2016 and {iii)
No. 2986-92 dated 01.05.2015 are enclosed for reference.

All the Assessing Authorities are hereby directed to follow the instructions laid down in this
regard. Further, all Zonal Authorities are also requested to ensure compliance of these instructions.

This issues with the approval of the Commissioner, Trade & Taxes.

Encl: As above.

AR
(Anand Kumar Tiwari)
Additional Commissioner (Policy)

Copy for information and necessary action to:
1. All Special/Additional/Joint Commissioner of Department of Trade & Taxes, GNCTD.

All Assistant Commissioner/GSTO of Department of Trade & Taxes, GNCTD.
PS to Commissioner, Department of Trade & Taxes, GNCTD.
. The President, Sales Tax Bar Assoclation, 2" Floor, Vyapar Bhawan, IP Estate, New Delhi.
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DEPARTMENT OF TRADE & TAXLS, GOVT, OF NCT OF DELHI
' (POLICY BRANCH)
VYARAR BHAWAR, 1.0, ESTATE, HEW DELHI

(S

£.3{767)/0olicy/VAT/a0 /et Flef /R G ~35 Date: 53¢

CIRCULAR NO.,QCF 2010-2019

Subject i« Regarcing Assessmont ardors undar thie CST Act, 1956 for tha year
2018-2028

This'is in continuation ta thls depariment’s areviuué circular No.03 of
2018-19 issued on dated 15.5.48.

1t has been reporled that in same Assessment cases pertsining to the year
201415, FORM 9 hias not been considerad ¢r has bzen partly cansidered (Even
though fited be tha deater) and in some other cases more than one Assessment
grdérissuad for the particular period.

1o this regard it Is clarifled that In Assessment C35es pegtaining ta the year
2014-15, whera FORM 9 has bot been cansidered ar partly considerad (Even
though fited by the dealer) and more than one Assessments have heen made,
the Assossing Autharities axe advisad to cansider all such cases, under Section

4B of the DVAT Act, 2004 or under any otherrelevaat provisions af iaw.

The Assessing Authorlties are further advisad ihat bafare exercising the

powars under Section 718 af tha DVAT Act, 2004, the, provistons coniained in
. Rele 26B and I parsicular Rule 368(7) should be kept in mind whila considering
and deciding Uha requoast of the danlar, subject to the satisfaction of the
Assessing Authorlty, who may I needed, alen wall for the documents as are

considerad nacesesary by himfher.

Tha issue of Wukiple Assssement has akady Loon dealt with In detali vide
Ciretlar No. 6 ©f 2017-18 issued on dated 250517,

“Ihis jssuas awith the prier appreval of the commissioner, (T&T)

“R \,}{\"\ A
|

Rajbsh Goyal)
Addl. Commissioner {Pelley)

@P £-No. 3(767)/Policy/VAT/2037/PL Flle) JRQR-25 Dated: G '3’|¢]
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Al spl/addl Aaint Commissioners, Depurtment of Trade & Taxes, GNCT
of Detbi, Vvapar Bluwan , 1P Estate New Delhi- 1 (0002

Addl. Cammissioner (Policy). Deparment of Trade & Tixcs, GNCT of
Delhi, Vyupar Bhawan , 1.0 Tstate New Delhi- 110002

N » v . g <rny O Tovos
Al Agsistan! Commissioners! AVATOs. Liepartment of Trude & Toxes,

GNCT of Delhi. Vvapar Bhiawaa , LP Estate New Delhi- 110602, Throwgh
Zone

PS to the Comunissioner. Departmant of Trade & Taxes, GNCT of Delhi,
Vyapor Bliwwan , LD Eatate Néw Delhi- 11102

President. Sates Thx Ear Association, 2™ Floor. Vvapes Blinwar, LE Estate,
ﬁcw DRelhii-1 1000

\M Programmer (EDP). Depardment of Trade end Tuxes, GNCT of Dethi.

Tn

Vyapar Bhawan. 1P, Estate New Delbi-02 for uploading the cirsuiar ow the
vichsite of the department,

‘Guurd dile.

o -

N |
S
s
~32y (Alok Slarma)
Assil, Commissionea(Paliey-111)
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF TRADE AND TAXES
(POLIGY BRANCH)
VYAPAR BHAWAN, |.P.ESTATE, NEW DELHI-110 002

No.F.3(636)/Policy/VAT/2016 \W b7 b Dated: 1§-21b
CIRCULAR NO.'3% 2015-16

Sub- Framing of central assessments

All Assessing Authorities were advised from framing any assessment u/s 912) of
Central Sales Tax Act, 1956 read with section 372 of Delhi Value Added Tax Act, 2004
necessitated for deficiency of central slatutory forms Gs pPefr instruction contained in
circutor no. 5 of 2014-15 issued vide No. F. 3(444)/Policy/vAT/2014/23I-237 clated 04-
08-2015, os fiing of hard copy of said forms has since peen dispensed with by
prescribing return in Form 9 by suilably amending the Ceniral Sales Tax (Delhi) Rules,
2005, however assessing authorities were aiso advised to frame such assessments if it

is required o process refund cases only.

2. Registered dealers who have maode inter-state scles of concessional 1G6ies

against 'C' forms or made stock transfers against 'F' Forrns oF made penultimate scle
made against 'H' forms are required e file details of such forms in a reconcilialion
retum (Form 9). The dedlers, who have not filed retum (Form 9} despite of the fact
that they were required to do so of ihe dealers who have filed the returns bui staiad
deficlency of stafutory forms therein and not paid the dua tax for the daficiency cnd
interest due thereon, are required o be assessed for tax due ic the government

within the given lime frame.

4 3. The delails of information furnished in Form 9 Is available in deciiobase of the
deportmental server. System/EDP branch shall provide the information so received
and the amount of tax fo be levied for deficlency of the forms by comparing it with
information filed by the dedlerin periodicalrelurns filed in Fonm 1. A specimen of ine
editable assessment -order wil also be made availoble by system branch and
Assessing Authorities are required to frame the orders accordingly. |f an assessment
has already been framed for any fax period, no fresh assessment order is required to

be fromed for same fax period: again. The original order may be re-assessed if so
needed provided no objection/oppeal hos been filed against the original order

4, In no-case, hard copy of the statutory forms for which information has been
filed in Form 9 or not may be accepled while framing the assessment. Authenticily of
fhe forms for which information has been filed in Form ? can be verified from TINX)gYS
site If so required. For deficlency of *H' torms for sale made to Delhi dealers and

’ireporied In local Refurn Form DVAT-16, assessment may be framed under the local

, ‘DVQT Acl. To begin with, the exercise may be complefed for the year 2011-12 by the
o ele: of Feb‘rucuy, 2016, Thereafler, cases for next assessment years 2012-13 and 2013-
i M rgspecifvelv may be taken up ofter recelving the delails from ihe systems branch

@RAN Cx
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF TRADE AND TAXES
(SYSTEMS BRANCH)
VYAPAR BHAWAN, 1.P.ESTATE, NEW DELHI-110 002

No, 2984~ 9 2- Dated: //S///)P

CIRCULAR NO.5 of 2015-16

Sub: Default Assessment under CST Act.

£9014.15 Anc.nlion is invited to all .L\§sessing Authoritics to this clcpqxlmcm Cirgl}lur m{ 5
of 2014-15 dated: 04/08/2014. whereby it was directed that, no Assessing Authoritics shall
frame any central assessment related to Central declaration forms and where 1o refund 1s
nvolved, as the same shall be generated by the Systems & Operation Bianch on the basis of
the information furnished by the dealer in Form 9. However, Asscssing Authorities are
allowed to frame the central assessiment order of the dealer. only in such cases where it is
rcquired for processing the refund claims.

However. it has been observed that some Assessing Authorities are framing defaull
- assessment under CST Act without ascertaining the filing of CST Form 9 and issuing orders
only after -obtaining original Central Forms. Thercfore all Asscssing Authorities are hereby
dirccted that the default assessment under CST Act shall only be carried out on the basis of

CST Form 9 and due verification of the details of the central forms declared therein.

This issues with the prior approval of the Commissioner (VAT) -
__,g éf”-'—}'—‘»—'
--/
(Satnam Singh)
Additional Commissioner (Systems),Value Added Tax

No: 298¢ -2 Dated: y ] oy

Copy forwarded for information and necessary action to:
* 1. All Spl./Addl./Joint Commissioners, Department of Trade and Taxes, GNCT of Delhi,
Vyapar Bhawan L.P.Estate, New Delhi-02.
2. Dy. Director (Policy), Department of Trade and Taxes, GNCT of Delhi, Vyapar Bhawan,
' 1.P.Estate, New Delhi-02.
" Programmer (EDP), Department of Trade and Taxes, GNCT of Delhi, Vyapar Bhawan
1.P.Estate, New Delhi-02 for uploading the circular on the website of the department. '
4. The President/General Secretary, Sales Tax Bar Assoclation (Regd.), Vyapar Bhawan,
_ L.P.Estate, New Delhl.
5, All Assistant Commissloners/AVATOs Department of Trade and Taxes through their Zonal
Incharge, GNCT of Delhi, Vyapar Bhawan, 1.P.Estate, New Delhi-02.
6. PS to the Commissioner, VAT  Department of Trade and Taxes, GNCT of Delhi Vyapar

Bhawan, 1.P.Estate, New Delhl-02, -
,.C R
il

(Satnam Singh) "
Additional Commissioner (Systems),Value Added Tax




Q
9.

. OHASISOHAS shall allow the onjection/appeal fo be filed for the assessment
oraers framed {or deficle

; ncy of forms only affer ensuring that the informaotion of the
fc‘))g‘n&rrecewed affer framing assessment orders whether atluched with the
jechion/appeal of produced duiing the proceecings, have been filed online.

This issues with the approval Commissioner, Volue Added Taz.

DV(

(SARE
(R.K.Mlshra?]
Spl.Commissloner (Policy)

No.F31636)/Policy/VAT/2016 1Y b2~ 9 Dated: }g-2-1h

Copy forwarded for information and rnecesscry aclion to:

1 All Spl./Addl./Joint Commissioners, Depcriment of Tiode and laxes, GNCT of
Delhi, Vyapar Bhawan 1P Estate, New Decihi-02, )

2. Joint Director (IT), Depariment of Trade and Taxes, GNCT of Dclhi, Vyapar
Bhawvan, I.P Estate, New Delhi-02 for upioading the circular on the website of
the department.

3. Joint Commissioner {System) Depcilment of Trade and Taxes, GMCT cf Delhi,
Vyapar Bhawan, .P.Estale, New Delhi-02,

4, The President/General Secretary, Sales Tax Bar Associalion (Regd.), Vyapar
Bhawan, |.P.Estate, New Delhi.

S.

All Assistant Commissioners/AVATOs Department ¢f Irade and Taxes, GNCT of
Delhi, Vyapar Bhawan, I.P Estate, New Delhi-02 through Zonal Incharges.

6. PS io the Commiissioner, VAT, Department of Trade and Taxes, GNCT of Delhi
Vyapar Bhawan, I.P.Estate, New Delhi-02.

7. Guaord File.
' | (AnllM

Assistant Commissioner (Policy)




. DEPARTMENT OF TRADE & TARES, GOVT, OF NCT OF DELHI
(POLICY BRANCH)
mAPAR DHAWAN, LD, ESTATE, NEW DELRI

»

1

[

F3707) ety VAT 20 74Pt Filed /N RS -3 Datc: 8 3

CIRCULAR NO,) OF 2018-2019

subject s+ Regargling Assessmend ordars under tho CST Act, 1936 for the year
202.2Q28

This is in continuation to this deparimant’s previous circular Ne.03 of
2018-18 issued on doted 135,18,

1 has been roporied that in same Assescment €35€5 pertaining o the year
3014.15, FORKA 8 has vot beer considered cr has Boen pastly cansidered {Even
though fited be the deater) and in some other tases more than gne Assestment
ordérissued for the parteular period.

m this regard o is clonified that in Assesspent €ases pectatning to the year
2015-15, where FORA 9 has not been considzred oF paftly considered (Even
though fited by the dealer} and more than one Axsessments have been made,
the Assassing Authorities are advised to consier all such cases, under Section
248 of the DVAT Act, 2634 ar under any edlier relevaat provisians of tavy,

The Assessing Authoritias are further advised that hafore exercising the
powars under Seclian 738 of thz DVUAT Act, 2004, the provisions contained in
- Rele 368 and in parteelar Rule 363(7) should be keptin mind white considering
and deciding tha request of the dealer, cubject to the satisfaction of the
Assassing Authorily, who may if needed, aleo call for the deguments as are
considered necessary by Simfher,

© Thelssue of Multipls Assessment has alcnady been dealt with in detail vide
Gircutar No. 6 of 2017-1% issucd on dated 23.05.17%.

This issuas with the priar spproval of the commissionsr, (T&T)

“’Q 3}‘{\‘\\ ]
{Rajbsh Goyal)
Addl. Commissioner {Pelicy)

p £. No. 3(767)/Policy/VAT 201 7/F. File/ IR _-325 Dated:  1Q-3-| 9
14
\'y\ﬁ/
9}
ﬂ\'fg\/\t\ Copy forwarded for iaformation and nucessary ccthon tos

<,

.

v\
S8 g| |




W

B

f

Al spl/AddL Joint Commiasioners. quanmv;r:.: of Trade & Tures, GNC|
I Delhi, Vyzpar Blawan, L0 Estate New Delbi- 110002

Addl Commssioner ( Policy). Depanment of Tradz & Taxes, GNCT of
Relbis Vapar Blavan | 1P Estite New Delha. 110002

A Assistan: Commissioners’ AVATOS, Deparunent of Trade & Taxes,

. g ' : "y PP T |
ONCT of Delh, \apar Bhnwan , LI Estaze New Delli- 110002, Through
Zone

PS 10 the Comumissioner, Depemiment of Trade & Taxes, GNCT of Delhi,
Vyapar Bhawan | LD Estate New Delhi- 116 )2

President, Sales Tux Zar Associaten, 27 Fioer, Vyeper Bhawan, LE Estate,

New Relhi-11030

Prozrammer (EDP), Depaniment of Trede and Lives, GNCT of Delhi
Vizpar Bhzwan, LE Edtaie New Delhi-02 for uploading the cirsular o 1he
weosite of the depanment,

Guard &,

s
: ._x"'a;ﬁ

Ly
o (Alok Sharma)
Asstt. Commussionar(Polisy-111)
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DEPARTMENT OF TRADE & TAXES, GOVT. OF NCT OF DELHI
(POLICY BRANCH)
VYAPAR BHAWAN, 1.P.ESTATE, NEW DELHI.

NoF.3 (767)/Policy/VAT/2017/Pt. File/ /Y6~ 5/ Date: /5§ -/§

CIRCULAR NO. 3 OF 2018-19

Subject:- Regarding Assessment orders undér the CST Act, 1956 for
the year 2013-14

This is in continuation to this department’s previous circular dated 17.04.18
on the above captioned subject. It has been reported that in some assessment
cases pcrtaining to the year 2013-14, FORM 9 has not been considered or has
been partly considered and in some other cases more than onc assessment
order for the particular period. In this regard it is clarified that in asscssment
cases pertaining to the year 2013-14, where FORM 9 has not been considered
or partly considered and more than one assessments have bcen made, the
assessing authorities are advised to consider all such cases, under Section
74B of the DVAT Act, 2004 or under any other relevant provisions of law.

The Assessing authorities are further advised that before exercising the powers
under Section 74B of the DVAT Act, 2004, the provisions contained in Rule
36B and in particular Rule 36B(7) should be kept in mind while considering
and deciding the request of the dealer, subject to the satisfaction of the
Assessing Authority, who may, if necded, also call for the documents as are
considered necessary by him.

{ The vssue of. Muluplc Assu‘,smcnt has also Leen dealt with in detail vide
Cu'cular dated 17.04.18 and 24.05. 17.

This issues with the prior approval of the Commissioner, VAT.

w{sw

(Kuldcep mgh)
Joint Commissioner (Policy)
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NoF.3 (767)/Policy/VAT/2017 /L. File / 16 -5/ bate: /5-5./0

Copy forwarded for information and neeessary action to:

1.

1o

3.

1]

. PS to the Commissioner, VAT Department of Trade and Taxes, GNCT of Delhi

. Guard File,

All Spl./Addl./Joint Commissioners, Department of Trade and Taxes, GNCT of
Delhi, Vyapar Bhawan!.P.Estate, New Delhi-02,

Joint Commissioner (Policy), Dcpm‘tm'cnt of Trade and Taxes, GNCT of Delhi,
Vyapar Bhawan, 1.P.Estate, New Delhi-02.

Programmer (EDP), Department of Trade and Taxes, GNCT of Delhi,

VyaparBhawan, LP.Estate, New Delhi-02 for uploading the circular on the

website of the department.

. All Assistant Commissioners/AVATOs Departinent of Trade and Taxes, GNCT of

Delhi, VyaparBhawan, 1.P.Estate, New Delhi-02.

VyaparBhawan, 1.P.Estate, New Delhi-02.

(Neqta Negi)
Asstt. Commissioner (Policy)




NoF.3 (767)/ Policy / VAT/2017 /Pt. File/ {5-To

LEFARTMENT OF TRADE & TAXES, GOVT. OF NCT OF DELHI

(POLICY BRANCH)
VYAPAR BHAWAN, L.P.ESTATE, NEW DELHI,

Date: 17-V-|g8

CIRCULAR NO.J3OF 2018

Subject:- Regarding Assessment orders under the CST Act,

1956 for the year 2013-14; representation of STBA
reg.

The Sales Tax Bar Association (STBA) has represented that in some
wases there are inconsistencics relating to-multiple assessments’ by
an and Form 9 cle. pertaining to the year 2013-14.

The compelent authority has desired that wherever such cases are
brought to the knowledge of concerned Assessing Authority, the
‘necessary -remedics /measures, relevant thereto, under Section 74B
of the DVAT Act, 2004 for review or rectification, as the case may be,

or under any other relevant provisions of law should be initiated
forth with. ' '

-

the powers under Scction 74B of the DVAT Act, 2004 for review/
rectilication, the provisions contained in Rule 386B and in particular
Rule 36B(7]) should be kept in mind while considering and deciding
the request of the dealer.

The Assessing authorities are further advised that before cxercising

The Asscssing authorities are also advised to refer to Departmental
circular no. 6 of 2017-18 dated 24.05.2017 on this matter.

This issues with the prior approval of the Commissioner, VAT.

w}/
\G\ o™ \&

(Kuldeep Si 1gh\
Joint Commissioner (Policy)

NoF.3 (767)/ Policy/VAT/2017/Pt. File / 65-70

Date: [7-Y-|®



All Spl/Addl./oint Commissioners, Department of Trade and Taxes, GNCT of Delhy

. Joint Commissioner (Policy), Department of Trade and Taxes, GNCT of Delhi, Vyapar
Bhawan, 1.P.Estate, New Delhi-02.

. Programmer (EDP), Department of Trade and Taxes, GNCT of Delhi, VyaparBhawan,

I.P.Estate, New Delhi-02 for uploading the circular on the website of the
department.

- All Assistant Commissioners/AVATOs Department of Trade and Taxes, GNCT of Delhi,
Vyapar Bhawan, 1.P.Estate, New Delhi-02.

PS o the Commissioner, VAT Department of Trade and Taxes, GMCT of Delhi Vyapar
Bhawan, |.P.Estate, New Delhi-02.

. Guard File.

o

(NEEla Negi)
Asstt. Commissioner (Policy)
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DEPARTMENT OF TRADE & TAXES
GOVT. OF NCT OF DELHI
(POLICY BRANCH)
VYAPAR BHAWAN, 1.P. ESTATE, NEW DELHL.

No.F.3(1¢:)/Policy/ VATI20§F REH -9 Date 2Y4-5./
CIRCULARNO. { OF 2017-18

Subject: - Multiple Assessment Orders

It has been brought to the notice that in few cases multiple Assessment Orders
overlapping the same tax period under the same Act have been issued on one
protext or the other either under DVAT Act or CST Act.

The competent authority has desired that wherever such cases are brought to the
knowledge of concerned Assessing Authority and if the concerned dealer
approaches the Assessing Authority with details of such orders which are multiple
Assessment Orders of the category mentioned above, then necessary
remedies/measures as prescribed under Section 74B of DVAT Act, 2004 read with
Rule 36B of DVAT Rule, 2005 relating to the review/rectification should be exercised
as per the provisions of law.

The Assessing Authorities are further advised that before exercising the powers
under Section 74B of DVAT Act for review/rectification, the provisions contained in
Rule 36B and in particular Rule 36B(7) should be kept in mind while considering and
deciding the request of the dealer.

The Assessing Authorities are further directed to ensure that hereinafter, whenever
any Assessment Order is issued, it should not result in issuing the multiple orders
overlapping the same tax period under the same Act i.e. DVAT Act or CST Act as
the case maybe.

This issues with the approval of the Commissioner, VAT.
@)5?“\‘”

. (Ranjeet Singh)
Joint Commissioner, (Policy)

No F.3(z7)/PolicyVAT/201]  R85-G 3 Date

Copy forwarded for information and necessary action to:

RU-5-/7

1) Al Spl.(Addl./JoInt Commissioners, Department of Trade and Taxes, GNCT
of DelhiVyapar Bhawan, I.P.Estate, New Delhi-110002. '

2) Joint Commissioner (Policy), Department of Trade and Tax
' es, GNCT of
Delhi, Vyapar Bhawan, |.P.Estate, New Delhi-110002.

Page 1 of 2
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Joint Commissioner (Systems), Department of Trade and Taxes, GNCT of ®
Delhi, Vyapar Bhawan, |.P.Estate, New Delhi-110002,

Programmer (EDP), Department of Trade and Taxes, GNCT of Delhi, Vyapar

Bhawan, |.P.Estate, New Delhi-110002 for uploading the circular on the
website of the department,

All Assistant Commissioners/AVATOs Department of Trade and Taxes,
GNCT of Delhi, Vyapar Bhawan, |.P.Estate, New Delhi-110002,

PS to the Commissioner, VAT Department of Trade and Taxes, GNCT of
Delhi Vyapar Bhawan, |.P.Estate, New Delhi-110002.

President, Sales Tax Bar Association, GNCT of Delhi Vlyapar Bhawan, L.P.

Estate, New Delhi-110002.
Anil M[ﬁ

Guard File.
A.C. (Policy)

Paga 2 afo



Annexure of Question No. 24(G)

Ward wise [j
list of Remand Back Cases for the Year 2009-10

[ Ward ]
5\86"1 Number of Dealers Amount (In lakh)
GE L 425.35
B 3 3.10
B 2 163.32
5 2 0.26
o1 ] 1 0.50

106 2 3.23

- 2 11.85

ot 13 607.61

Annexure of Question No. 24(G)

Ward wise list of Remand Back Cases for the Year 2010-11

Ward Number of Dealers Amount (In lakh)

17 1 34.92

38 1 0.64

61 2 0.00

62 1 0.00

63 4 12.30

67 3 16.06

74 1 2.36

78 4 0.24

81 1 0.50

83 3 1.73

91 1 0.34

97 1 1.33

101 1 2.38

201 1 5.74:

202 1 5020.34
204 5 8123.69
206 1 719.79
Total 32 13942.36

Ward wise list of Remand Back Cases for the Year 2011-12

Annexure of Question 24(G)

Number of Dealers

Amount (In lakh)

Ward

15 2 6.67
17 1 0.24
38 1 1.64
53 2 5.57
61 2 0.20
62 1 4.79
63 3 3.34
67 1 2.00
71 4 10.89
75 2 020 |




Total

I

0.20

\1 9.90
\1 0.46
: 1.97
\1 0.81
\4 1.96
0.40
2 0.60
1 46.44
1 8763.20
1 109.54
2 16.01
44 8987.44

I Annexure of Question 24(G)
ard wise list of Remand Back Cases for the Year 2012-13

Ward Number of Dealers Amount (In lakh)
1 1 0.49
5 1 0.86
14 1 0.22
16 2 9.49
17 1 0.00
18 1 0.00
22 1 0.10
25 1 0.50
29 1 0.49
30 1 0.10
53 1 2.55
60 4 8.21
61 179 37.47
62 2 0.05
63 6 16.25
7 1 1.00
71 3 15.39
72 1 0.50
6 2 1.84

78 1 0.02
9 4 0.21
31 2 0.16

24 4 0.41

a5 1 0.68

26 1 331

25 1 37.16

2 1 2.85

20 4 0.35

o1 2 2.75

95 1 5.10




Total

467 | e

1.53

0.76

219.85

34.06

477.76

Rlo|r|rNn]n|e

2363.26

ST

3250.40

Annexure of Question 24(G)

Ward wise |j
d wise list of Remand Back Cases for the Year 2013-14

Lwa% Number of Dealers Amount (In lakh)
1 0.06

15 4 25.46

17 2 1.01

18 2 4.08

25 1 0.50

28 2 23.03
31 2 37.30
32 1 21.79
35 15 20.19
38 1 0.50

39 1 59.56
53 2 3.59
55 3 7.17
60 3 1.05
61 89 40.03
62 1 0.50
63 10 0.71
67 1 0.46
71 6 19.12
72 3 0.30
74 13 3.29
75 25 5.00
76 5 2.89
77 2 0.61
78 16 3.29
79 5 18.65
80 2 0.25
81 2 0.77
83 9 2.58
84 18 16.35
88 11 17.02
90 1 0.50
93 3 13.36
94 2 5.45
105. 2 0.60
204 7 2285.02
205 1 12.76




Annexure of Question 24(G)

Ward OLI::’“";::" ?aCk Cases for the Year 2014-15
2 of Dealers Amount (In lakh)
s T 0.46
BT ! 0.70
e T———— L 3.58
i BRI 2 1.00
31 1 0.10
T 1 4.00
——— 6 3.00
38 | i 4.84
|39 | 2 1.00
25 2 1.00
60 1 0.13
61 63 20.55
62 1 0.10
63 9 28.73
67 1 0.10
72 3 0.42
74 9 3.13
75 16 4.24
76 3 1.83
78 14 3.88
79 3 30.04
83 8 2.20
84 8 41.71 ;
93 2 7.00 -
9 4 0.27
105 1 0.47
202 1 15.25
203 1 11.04
204 4 438.94
205 1 35.22
207 2 3.05
208 5 175.08
Total 178 843.06
[ Annexure of Question 24(G) |
Ward wise list of Remand Back Cases for the Year 2015-16
Ward Number of Dealers Amount (In lakh)
25 1 0.50
31 1 6.15
35 1 0.50




|53 [ T o ]
57 | T——— | 0.26
—_— 6 :
61 | T | 16.14
T — 5
63 2.18
— | 2
74 574
— | 1
75 e 0.50
e 2 1.00
— 1
83 = 0.50
a1 1 27.48
BT 1 27.48
— 1 4.93
114 1
? 51.50
2 2
— < | 813.90
204 2
7 21.54
o 1 1.39
8 4 36.19
Total 35 1018.38
L Annexure of Question 24(G) . |
Ward wise list of Remand Back Cases for the Year 2016-17
Ward Number of Dealers Amount (In lakh)
6 1 1.17
15 1 2.13
18 1 1.97
31 1 2.18
35 2 25.57
38 1 6.56
61 2 1.00
63 2 0.20
64 2 89.07
72 1 0.50
205 2 84.27
206 1 69.30
207 2 68.74
208 1 156.25
Total 25 511.34




An
. Ward w:ilern;:e (:‘f estion .
Stof time b

T . arred cases 2009-10

o Umber of Dealers Amount (in |
c in lakh)
= 425.35
71 2

2 163.32
106 ; is

: 2 1i 85

X

otal 6 601.03

" An.nexure of Question No. 24(i)
ard wise list of time barred cases 2010-11

[WG;TWIMS Amount (in lakh)
0

63 2 1.08
74 1 2.36
’8 4 0.24
81 1 0.50
83 3 1.73
101 1 2.38
201 1 5.74
202 1 5020.34
Total 15 5035.28

Annexure of Question No. 24(i)
Ward wise list of time barred cases 2011-12

Amount (in lakh)

Ward Number of Dealers
61 2 0.20
62 1 4.79
75 2 0.20
78 2 0.20
30 2 0.20
83 1 2.55
106 2 0.60

Total 13 8.84

Annexure of Question No. 24(i)
Ward wise list of time barred cases 2012-13

Ward Number of Dealers Amount (in lakh)
60 1 1.65
61 104 26.73
62 1 0.00
71 1 15.31
74 1 0.50
76 2 1.64
78 1 0.02
79 4 0.21
81 2 0.16
84 4 0.41
26 1 3.31




101 1 y
— 1 ]

5
. \ .

120 ) . 0.76

202 :

206 i 219.85
Total ? ;22.;;5

An.nexure of Question No. 24(i)
Ward wise list of time barred cases 2013-14

wsasrd Number of Dealers Amount (in lakh)
1
60 3 i;g
61 87 35;.72
71 1 15.67
74 13 3.29
75 25 5.00
76 5 1.74
77 2 0.61
79 5 18.65
m 2 0.25
51 > 0.77
= 5 2.28
T 18 16.35
105 1 0.50
205 1 12.76
Total 187 126.02

Annexure of Question No. 24(i)
Ward wise list of time barred cases 2014-15

Ward Number of Dealers Amount (in lakh)
61 63 20.55
62 1 0.10
63 2 22.79
74 9 3.13
75 16 4,24
78 14 3.88
79 3 30.04
83 8 2.20
84 8 41,71
96 4 0.27

105 1 0.47
202 1 15.25
Total 130 144.64

Annexure of Question No. 24(i)
Ward wise list of time barred cases 2015-16

Amount (in lakh)

Ward Number of Dealers
57 1 0.26
61 5 2.18




101 \1
T
2
1
1

T 1.53
=53 0.76
o 219.85

| Total 132 222'68

.43
‘wardAxir;r:(lli:;: of .QLIEStIOI'\ No. 24(j)
= . of time barred cases 2013-14
o er of Dealers Amount (in lakh)
1
= 3 4.10
o & X
72 1 | 15.67
13 3.29
75 25 5.00
76 5 1.74
77 2 0:61
78 16 3.29
79 5 18.65
30 ) 0.25
81 2 0.77
23 5 - 2.28
22 18 16.35
105 1 0.50
T 1 i 12.76
Total 187 126.02

Annexure of Question No. 24(i)
Ward wise list of time barred cases 2014-15

Ward Number of Dealers Amount (in lakh)
61 63 20.55
62 1 0.10
63 2 22.79
74 9 3.13
75 16 4.24
78 14 3.88
79 3 30.04
83 8 2.20
84 8 41.71
96 4 0.27
105 1 0.47
N 202 1 15.25
[ Total 130 144,64

Annexure of Question No. 24(i)
Ward wise list of time barred cases 2015-16

Ward Number of Dealers Amount (in lakh)
57 1 0.26
61 5 2.18




£, I

A IV S
81 \

0.50
84

27.48
96

0.50
114

\
__ﬁ_\lr*
f 1
2
1
1
1
1

4.93
Total 14 42.60

Annexure of Question No. 24(i)
Ward wise ljst of time barred cases 2016-17

Ward Number of Dealers Amount (in lakh)
61 2 1
84 5 2.43

Total -7 3.43




